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Title Suit (Divorce) No.23/2022. 
 

Contd… 

 

 
 

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 
LAKHIMPUR, NORTH LAKHIMPUR. 

 

 

Present: Syed Burhanur Rahman, A.J.S., 

  Addl. District Judge (F.T.C.), 
  Lakhimpur, North Lakhimpur. 
 

 

Title Suit (Divorce) No.23/2022. 
 
 

Tajlina Ahmed, 

D/o Tabaruk Ahmed, 
R/o- Ward No.14, N.L. Town, 

P.O.- Khelmati, 
P.S.- North Lakhimpur,  
Dist.- Lakhimpur, Assam. 

..…………………Petitioner. 

Versus 

     Tausif Akhter, 
  S/o Abdul Hamid Ali, 
  R/o- Jalowa Basti, 

  P.O.- Kakoi Rajgarh, 
  P.S.- Boginadi, 

  P.S.- North Lakhimpur, Assam. 
              ..….……………Respondent. 

 

 

Advocate for the Petitioner    : Mr T. Rahman. 

Advocate for the Respondent : Mr B. Gogoi. 
 
Date of hearing                    : 07/04/2022. 

Date of judgment/order        : 19/04/2022. 
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JUDGMENT/ORDER 

 

1. The Petitioner has filed a petition under Section 27 (I) 

(b) of the Special Marriage Act, for dissolution of 

marriage between the petitioner and the respondent by 

a decree of divorce. 

2. It is stated by the petitioner that the marriage between 

the petitioner and the respondent was solemnized on 

20/08/2019 at North Lakhimpur Sub-Registrar’s office as 

per Section 4 of Special Marriage Act, 1954, bearing 

certificate No.249/18. After marriage both the parties 

lived in their own houses as the petitioner was a student 

of 3rd Semester of North Lakhimpur Law College, 

Lakhimpur. It is stated that respondent tortured her 

mentally and physically. He used to suspect the 

petitioner and he does not allow the petitioner to pursue 

her study. On 26/12/2019, the respondent assaulted the 

petitioner in front of her relatives and friends. He even 

tore her books at her parental house and abused her 

with filthy languages. The petitioner used to bear all the 

harassment against her so that their problems might be 

solved one day. But as the harassment increased day by 

day, she filed an ejahar in the North Lakhimpur Police 

Station, which has been settled outside the Court. It is 

stated that on 14/09/2019, the respondent sent a legal 

notice to the petitioner for solemnization of their 

marriage as per social norms, but the petitioner was 
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busy with her studies preparing for her examination of 

6th Semester. In the year 2020, the respondent remarried 

a girl without prior permission of the petitioner. It is 

stated that 6 years has passed, respondent has deserted 

the petitioner. Therefore, the petitioner has filed the 

instant petition for decree of divorce.  

3. From the perusal of the record, it is revealed that vide 

petition No.195/22, the petitioner stated that she is not 

demanding any permanent alimony nor want any 

alimony from the respondent side. Also vide petition 

No.196/22, the respondent stated that he has no 

objection if the Court allows the divorce petition. 

4. Heard both the sides. 

5. Having considered the above facts and circumstances, 

the instant petition filed under Section 27 (I) (b) of the 

Special Marriage Act is hereby allowed. Therefore, I am 

of the considered opinion that it is expedient to dissolve 

the marriage of the parties. 

6. Consequently, the instant petition for divorce is hereby 

allowed. Marriage solemnized between the petitioner 

Tajlina Ahmed and the respondent Tausif Akhter is 

dissolved by a decree of divorce. 

7. Prepare a decree accordingly within 15 days from today. 

8. Disposed of accordingly. 
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 Given under my hand and seal of this Court on this the 

19th day of April, 2022.   

 

( Syed Burhanur Rahman )   

        Addl. District Judge (F.T.C.),  
          Lakhimpur, North Lakhimpur. 

 

Certified that the Judgment/Order is typed 
to my dictation and corrected by me 

and each page bears my signature. 
 
 

 
( Syed Burhanur Rahman ) 

Addl. District Judge (F.T.C.), 
Lakhimpur, North Lakhimpur. 
 

Transcribed and typed by:       
Sri Montu Kherkatary, Stenographer. 


